it

i)
i
Rl

';\ it

[
(A1

o It
i

(]

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
COMPUAGE INFOCOM LIMITED OPERATING IN COMPUTER PERIPHERALS
DISTRIBUTION ACTIVITIES AT MUMBAI AND THROUGH A BRANCH AT SINGAPORE

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with | COMPUAGE INFOCOM LIMITED
PAN & CIN/ LLP No. (CIN no. L99999MH1999PLC135914)
2. | Address of the registered office Regd. Address: Unit No. 309 A to Z Industrial
estate, Ganpatrao Kadam Marg, Lower Parel,
Mumbai- 400013.
3. | URL of website https://www.compuageindia.com/
4. | Details of place where majority of fixed As per the latest available Audited Financial
assets are located Statements for F.Y. 2022-2023, there are
investments in immovable assets whose details
are as below:
i) 03 Residential Flats (Flat Nos. 502,1302 &
2002) are situated at Raheja Ridgewood,
Western Express Highway, Goregaon (East),
Mumbai (Admeasuring 133.82 square metres
of carpet area for each premise). It also has 1
dedicated car parking.
ii) Combined Office space totally admeasuring
1080 square metres of usable carpet area at D-
601, D-602, G-601 & G-602, Lotus Corporate
Park, Steel Compound, Western Express
Highway, Goregaon (East), Mumbai. It also
has 12 dedicated car parking.
5. | Installed capacity of main products/ NA
services
6. | Quantity and value of main products/ NA
services sold in last financial year
7. | Number of employees/ workmen 02
8. | Further details including last available For details, please contact on
financial statements (with schedules) of cirp.compuage@gmail.com
two years, lists of creditors are available
at URL:
9. | Eligibility for resolution applicants under | The eligibility criteria are mentioned in
section 25(2)(h) of the Code is available | detailed invitation for Expression of Interest to
at URL: submit Resolution Plan (s)
For further details, please contact on
cirp.compuage(@gmail.com
10. | Last date for receipt of expression of 03" December, 2024
interest
11. | Date of issue of provisional list of 13" December, 2024
prospective resolution applicants
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12. | Last date for submission of objections to | 18" December, 2024
provisional list

13. | Date of issue of final list of prospective 28" December, 2024
resolution applicants -

14. | Date of issue of information 02" January, 2025
memorandum, evaluation matrix and
request for resolution plans to prospective
resolution applicants

15. | Last date for submission of resolution 01* February, 2025
plans

16. | Process email id to submit Expression of | cirp.compuage@gmail.com

Interest

Gajésh Labhchand Jain

Resolution Professional
In the matter of Compuage Infocom Limited

Reg. No.: IBBI/IPA-001/IP-P-01697/2019 -2020/12588
AFA Validity:31/12/2025

Reg. Address with IBBI: D-501, Clifton Society, Raviraj
Oberoi Marg, Shastri Nagar, Andheri (west), Mumbai 400053
Date:17th November 2024

Place: Mumbai
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Limit RIA fees to 3%
of household budget

22 b

NO FREE LUNCH

AVINASH LUTHRIA

Onlyaround three dozen
Securities and Exchange
Board of India (Sebi)-
registered investment
advisors (RIAs), L.e.
financial planners, charge
afixed fee.

Therestchargea
percentage of the assets
underadvice (AUA).

DependingonanRIA’s
experience, academic
qualifications, and the
number of hours of effort
putin(byafixed-fee RIA),
the highest-fee RIA in India
cancharge10timesthe
lowest-fee RIA.

Animportantdecisiona
client must make is the
appropriate level of fee
theyshould payan RIA.

Inmyview, the
appropriate amounta
clientshould spend on
average annual fees over
the first five years of
engagement should be
around 3 per cent of the
client’sannual household
budget.

This rule of thumb
refersonlytothe client’s
budgetand nottothe RIA's
feestructure.

Letussee how this
works using an illustration.

This rule of thumb
applies toany age. But for
simplicity, let’s focusona
couple aged 60 years, who
havejust retired, donot
have children, and have

livedinarented apartment
theirentirelife. Let’s call
themX.

Let’salsoassume for
simplicity thatinflation
and post-taxinvestment
returns are both zero per
cent. Couple X hasanet
worth of38.4 crore.
Dividingitby 30 years of
retirement indicates they
canaffordanannual
household expense budget
of28lakh.

Three per cent of their
household budget is
¥84,000. Over the first five
years of engagement with
anRIA, the total fee would
bez4.2lakh.

RIAs have to putin
significantly more effortin
thefirstyearof
engagement tounderstand
thenuancesofaclient’s
situationand educate the
client, for example, on why
they should use passive
index funds.

Therefore, they

the remaining 30 years of
Xslife, isequal to¥21.7
lakh, whichisequal to 2.6

percentof X’s current net
worth. Thus, itis
conceptually similartoX
makingaone-time
payment of a total of 2.6 per
centof their retirement
corpus, inreturn for 30
years of service from the
T1A.

The fee cannot be much
higher than this because
thenitwilleatinto
important expenses such
ashealth care.

Thisis completely
different from a fee based
onAUA. AUAisoftenin the
ballpark of net worth, so for
simplicity, let’'streat them
asthesame.

Atypical AUA-based fee
is1per cent perannum of
AUA, which, in this case,
‘would be¥8.4 1akh peryear.
Thatis10timesthe feelam
recommending.

One reason the fee can’t
belower than 3 per cent is
thatit is difficult foran RIA
todoagood joband remain

CHILD'S HIGHER EDUCATION ABROAD

Build equity-heavy portfolio
to reach large target corpus

Diversify into global assets and gold to hedge against currency risk

HIMALI PATEL

ccording to the recently pub-
Alished HSBC Quality of Life

Report (2024), 78 per cent of
Indian parents either aspire to send
their child overseas tostudy or already
have a child enrolled in a foreign uni-
versity. However, the survey found that
only 53 per cent of respondents had an
education savings plan. The report also
highlights that funding a three-year
degree abroad could consume 48 per
cent of parents’ retirement savings,
while a four-year degree could exhaust
as much as 64 per cent.

IS SUKANYA
SAMRIDDHI YOJANA
RIGHT FOR YOU?

B Account can be opened fora girl child
below 10 yrs; matures after 21 financial yrs
M (an open for two daughters; maximum
investment of ¥1.5 lakh per child
annually

PROS

W Offers 8.2% annual interest rate, gets
exempt-exempt-exempt tax treatment

W Free from market risk due to
backing

PERSONAL FINANCE 11

-

CONS

W May be restrictive for those needing
funds for class Xl or undergraduate
education

In the last decade, lakhs of Indians
have sent their children to countries
like the US, UK, Canada, Australia,
Singapore, and Europe. “Global expo-
sure, quality infrastructure, and the
prospects of a higher standard of living

RIAat Fiduciaries.in. Hewasa
private-equity investor for
12years

country, it is advisable to be flexible in
one’s planning,” says Deepesh Raghaw,
a Securities and Exchange Board of

M Early closure allowed if the girl is 18 and
marrying; partial withdrawal permitted
atage18 or post-10th standard, capped at
50% of balance from previous year

( only allowed for15 years
M (hange in residency status must be
reported within one month to prevent
account closure

COST OF OBTAINING A
PG DEGREE ABROAD
Cost range (% lakh)

United States 65-95
United Kingdom  44-78
European Union 33-67
Australia 34-80

Notes: Cost includes tuition fee and cost of
accommodation, food and other
expenses. Cost of living can vary
depending on student’s lifestyle. Cost can
alsovary based on course duration
(1-2years)  Source: Spark Career Mentors

ommends parents begin saving when
their child is 2-3 years old to gain from
compounding.

For those with limited budgets,
Khanna suggests a targeted approach:

typically charge half of the viable evenat3 per cent. have fuelled the dreams of sending India (Sebi)-registered investment
first-year fees from the Atthislevel of fee, children abroad for studies,” says advisor. Undergraduate (UG) degrees,
second year onwards. clients must execute their Neeraj Khanna, co-founder &director, often spanning four years, entail
Accordingly, X can afford ownmutual fund Spark Career Mentors. higher costs and allow less time for par-
feesofaround1.4lakhin investments. Rising disposable incomes have ents to save. STEM (Science,
thefirstyear Thisiseasy made foreign education more acces- Technology, Engineering, and
and¥70,000 todousinga sible. “Multiple banks and financial Medicine) courses usually cost more
fromthe One reason why portal like institutions offer student loans, mak- than Humanities. Fees also vary sig-
second year the fee can't be mfcentral.com. ing it easier to manage costs,” says nificantly by geography.
onwards lower than 3 per Suchan Khanna. The desire to settle abroad is “The most expensive regions are
(inclusive of centis that itis arrangement a key motivation. “A foreign degree is  the US and the UK, where education is
Goodsand difficult foran RIA  REIRMEIIE considered a pathway to obtaining a not subsidised and the currencies are
Services Tax to do a good job easy for clients permanent residency in those coun-  strong. Parents need to plan fora mini-
(GST)). The and remain viable [REYENIESN tries,” says Arnav Pandya, founder, mum budget of 50 lakh per year in
amountX investments Moneyeduschool. today’s value,” says Ravi Saraogi, Sebi-
spends should duringan Parents sometimes take significant  registered investment advisor and co-
varyina emergency and financial risks to achieve this goal. founder of Samasthiti Advisors.
narrow range from this tochange their RIA. The “Many take high-interest loans, sell or The destination country can
level, based on the nuances ability toeasily exitan mortgage their homes, and use up change, owing to political develop-
of theirsituation. engagement withanRIA their retirement savings,” says Khanna. ments. “Canada does not look like a
The same rule of thumb willalsoensure that the good destination for Indian students
appliesto couples with client continuesto getgood Large corpusrequired currently,” says Pandya. When the des-
one-fourth or even four value for money. Deciding on a target amount can be tination country changes, the amount
times the household ing, especially when the child required can also change.
budgetof X. Thewriter is an hourly-fee is young. “When one is uncertain Parents also need to contend with
This fee, totalled over financial planner and a Sebi about the course and the destination education inflation, which usually sur-

passes general inflation. “Parents
should budget for an education infla-
tion rate of 7-8 per cent,” says Saraogi.

The rupee’s deprecation of 3-4 per
cent annually against the US dollar
raises the bar further.

Investment strategies

Only an equity-heavy corpus can help
parents meet the large corpus require-
ment. “Younger parents, whose chil-
dren will attend college in 10-15 years,
should especially go for an equity-
heavy portfolio,” says Saraogi. He adds
that those who depend on conservative
instruments like fixed deposits and
bonds may find it difficult to build the
large corpus required.

Diversifying into global assets can
help manage currency risk. A part of
the portfolio must, therefore, be allo-
cated to international equity funds.

Gold, a commodity priced in US
dollars, should also be included in the
portfolio. “Gold is a good hedge against
currency depreciation,” says Raghaw.
Pandya suggests diversifying into
international real estate investment
trusts (REITS).

Pointsto payheedto
Starting early is crucial. Khanna rec-

“Start by assessing costs across
nations. Decide which one aligns with
both your financial capacity and the
child’s goals,” he adds. Raghaw sug-
gests using an education loan to bridge
the gap between the accumulated cor-
pus and the amount required.

Life insurance can act as a critical
safeguard. “Even if the parents are no
longer alive, or the breadwinner is
gone, life insurance can cover chil-
dren’s education costs,” says Raghaw.
The insurance coverage should match
the estimated cost of education.

Balancing the child’s higher educa-
tion with other life goals is essential.
“Parents tend to be emotional about
children’s education, and often com-
promise on their retirement savings,”
says Saraogi.

Funding education by tapping into
the Public Provident Fund or
Employees Provident Fund, or mort-
gaging the primary residence to get an
education loan, can leave parents
financially vulnerable in their sunset
years, warns Saraogi.

Thewriter isa Mumbai-based
independent financial journalist
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% Petronet LNG Limited

%JAI

Registered Office : 5, Bentinck

NOTICE INVITING TENDER (NIT)
FOR APPOINTMENT OF INSURER FOR
CCOMPREHENSIVE PROJECT INSURANCE OF THIRD JETTY
ALONG WITH ADDITIONAL WORK AT DAHEJ LNG TERMINAL

Petronet LNG Limited (PLL) invites proposals through Competitive Bidding
from experienced and financially sound Insurance Companies for
Appointment of Insurer for Comprehensive Project Insurance of Third Jetty
along with Additional Work at Dahej LNG Terminal of Petronet LNG Limited.

BALAJI INDUSTRIES LIMITED

Street, Kolkata - 700001

Phone : (033) 2248-9808, Fax : (033) 2243-0021
Email : jaibalaji@jaibalajigroup.com, Website : www.jaibalajigroup.com
CIN : L27102WB1999PLC089755

EXTRACT OF STATEMENT OF UN-AUDITED FINANCIAL RESULTS FOR THE SECOND QUARTER & HALF YEAR ENDED 30TH SEPTEMBER, 2024

(i Crores)

Interested Insurance Companies are requested to visit our website Co
www.petroneting.in for detailed eligibility criteria along with other
necessary details forissuance of Tender Document. Quarter Ended Six Months Ended | Year Ended Quarter Ended Six Months Ended | Year Ended
PE?QSL’E"E%Z’ E_?;:?ED ;L Particulars 30.00.2024 ‘ 30.06.2024 ‘ 30.09.2023 | 30.09.2024 | 30.09.2023 | 31.03.2024 | 30.09.2024 ‘ 30.06.2024 | 30.09.2023 | 30.09.2024 | 30.09.23 | 31.03.2024
st Floor, Word Trade Cente, Babar Rozd, | (Un-Audited) |(Un-Audited) | (Un-Audited)| (Un-Aud Audited)| (Audited) |(Un-Audited)|(Un- i Audited) | (Un-Audited)| (Audited)
. ﬁg’ig'm’fgaf%’fﬁjﬁ"jn‘0(;0;"';‘:;‘;” N 1 [Totalincome from opeations 157852 172181 157422 330633 306461) 662887] 157852 172781| 157422 330633 306461] 662887
. Pep o 2 Net Profit/(Loss) for the period 212.74 28129 20155 500.03 371.98 963.21 21274 281.29 201.55 500.03 371.98 963.21
FORMIE! (before Tax, Exceptional andlor|
mwg\g&npﬂ); GEE(PII’I‘EFSEI((:JS &F E'I‘IIIIEI"‘rEEsI; FOR Extraordinary items)
OPERATING IN GOMPUTER PERIPHERALS DISTRIBUTION ACTIVITIES 3 Net Profit/{Loss) for the p_enod 21274 28129 201.55 500.03 371.98 963.21 21274 28129 201.55 500.03 371.98 963.21
AT MUMBAI AND THROUGH A BRANCH AT SINGAPORE before tax (after Exceptional
T vomoncy Rosotulon Process or Corporate Perne) Raguison,2078) | andor Extraordinary tems)
RELEVANT PARTICULARS 4 |Net Profit(Loss) for the period 153.16 20882 20155 361.98 371.98 879.56 163.16 208.82 201.55 36198 371.98 879.56
1. [Name of the corporate debtor along| COMPUAGE INFOCOM LIMITED ‘aftertax (after Exceptional and/or
| with PAN & CIN/ LLP No. (CIN no. L99999MH1999PLC135914) [ N (y.
2. |Add f the tered offi Regd. Address: Unit No. 309 A to Z Industrial T
RO | o Garvae o i, Lower P, | | 5 [Toel Comprehensive hcome or| 18316 20882(  20ts5|  sstg8|  a7ige|  eers| tsate|  esp|  amiss|  senss|  orige|  787s
ot Yok 400013 — the period {Comprising Profit/
4. | Detals of place where majority of fixed | As per the latest available Audited Financial (Loss) for the period (after tax)|
St - re .
ecmensn v e whow gets| | (BN other Comprehensive
areas below: Income (aftertax)}
e ot s Rgonsaa esoms| | © [Eauity Share Captl 18245  7745|  16045| 16245  16045| 16365  18245| 17745 16045  18245| 16045 16365
Express Highway, Goregaon (East), Mumbai 7 |Other Equity - - - - 134047 - - - - 1,34047
oo enhvemse foaanas: cedencster | | 8 [Eamings PerShare EPS)
prking o y (0f% 10/- each) (notannualised)
s s e oF e et (a)Basic in?) 842) 12100 1279) 42| 443 6580 842 f2d0| 1279 42| 2443) 5580
601, D602, G-601 & G-602, Lotus Corporate (b) Diluted (in %) 842 11.76 1.22 2042 2083 49.82 842 11.76 1.22 2042 2083 49.82
Park, Steel Compound, Western Express
Highway, Mumbai. talso has 12
dedicated car parking. NOTE:

Installed capacity of main_products/ | NA

ervices

Quantity and value of main products/ | NA

Number of employees/ workmen 02

Further deails including last available | For details, please contacton
com

two years, lstsof creditors are avaible
atURL

The eligilty crieria are mentoned in etailed
invitation for Expression of Interest to-submit
Resolution Plan (s)

Forfurther details, please contacton
cirp.compuage@gmail.com

9. | Efigbilty forresolution applicants under
i

atURL:

10.|Last date for receipt of expression of|
interest

03rd December, 2024

17.[Date of issue of provisional list of| 13th December, 2024

a) The above is an extract of the detailed format of Financial Results filed with the Stock Exchanges for the second quarter & half year ended 30th September, 2024 under Regulation 33 of the SEBI (Lisiting
Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Quarterly Financial Reslts for the second quarter & half year ended 30th September, 2024 are available on the Stock

Exchange websites viz. www.nseindia.com, www.bseindia.com and on the Company's Website.

b) The above Resuls by the AuditC oD
¢ Figures for the previ iodlyear have been re-groupedi
Place : Kolkata

Date : 12th November, 2024

by the Board of Directors attheir meeting held on 12.11.2024.
iged whereever necessary, to make them comparable.

FOR JAI BALAJI INDUSTRIES LIMITED
sdl-

Aditya Jajodia

(Chairman & Managing Director)
(DIN: 00045114)

12.|Last date for submission of objections| 18th December, 2024

13.|Date of issue of final It of prospective | 28t December, 2024

Ta]Date of issue of information
memorandum, evaluation matrix and
request for resolution plans to

02nd January, 2025

5[ Last date for submission of resolution | 01stFebruary, 2025

16.| Process email d to submit Expression
of nterest

cirp.compuage@gmail.com

Sa-
Gajesh Labhchand Jain

Resolution Professional

In the matter of Compuage Infocom Limited

Reg. No.: IBBI/IPA-001/IP-P-01697/2019 -2020/12588

AFA Validity:31/12/2025

Date:17th November 2024 Reg. Address with IBBI: D-501, Clflon Society, Raviraj Oberoi Marg,

Place: Mumbal Shasr Nagar, Andheri (west), Mumbai 400053
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Get prediction sitting
at home with Palm Print

Love, romance, sex, family
relations, job, wealth, home
happiness, house, education,
marriage, children, luck, work,
honor, sorrow, illness, etc.

R. R. Mishra

Astrologer, Palmist,
Numerologist, Vastu & Gems
Specialist, Former TV & Press

Whatsapp & Mobile

9820113194
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CHANGE OF NAME

NOTE

Collect the full copy of Newspaper
for the submission in passport office.

JMSE jifmen weih Tra i e fanies

Areuiia FrETe: 204(37), A Ao, ToRme PR HidRe T HHET ST,
I I, o (), A - 0oobo AL €% 22 £122 2000
JqarEe: www.msei.in / 8@ S Secretarial@msei.in
Hiane e s (CIN): UB5999MH2008PLC 185856

| HAVE CHANGED MY NAME FROM
RAKHEEKUMAR T0 RAKHI
SHASHIKUMAR ~ PARCHA AS PER
DOCUMENTS. CL- 001

I, SHEETAL LATH HAVE CHANGED
MY NAME TO SHEETAL AMIT LATH
VIDE AADHER CARD. CL- 005

| HAVE CHANGED MY NAME FROM SASHI
RAMVIR PARCHA TO SHASHIKUMAR
PARCHA AS PER DOCUMENTS. CL- 101

| HAVE CHANGED MY OLD NAME
FROM RAMKRUSHNA GOPAL
SARDESHPANDE TO MY NEW NAME
RAMKRISHNA GOPAL SARDESHPANDE
AS PER DOCUMENTS. CL- 201

| HAVE CHANGED MY NAME FROM MISS
ANITA ASSANDAS ROHRA TO AFTER
MARRIAGE MRS VANDANA CHANDERLAL
KURSEJA AS PER
AADHAR CARD. CL- 301

| HAVE CHANGED MY NAME FROM
CHANDER ~ VASHUMAL  KURSEJA
TO CHANDERLAL VASHUMAL KURSEJA
AS PER ADHAR CARD. CL- 401

| HAVE CHANGED MY NAME PARVEEN
MOHD SALIM SHAIKH OLD NAME
TO REHANA JILANI KHAN NEW NAMEéﬁ

PER AFFIDAVIT NO.
MH010287918202425P  ON  DATED
16/11/2024. CL- 501

| HAVE CHANGED MY NAME FROM ISMA
TO ISMA UBAIDULLAH SHAIKH AS PER
AADHAR CARD. CL- 601

| HAVE CHANGED MY NAME FROM KHAN
IRSHAD AHMED MUKHTAR AHMED KHAN
TO IRSHAD AHMED MUKHTAR AHMED
KHAN AS PER AADHAR CARD. _ CL- 701

I, VINAY ASHOK MAHESHWARI MY
OLD NAME HAS CHANGED FROM

VINAY B0OOB, (AS VINAY ASHOK
BOOB) 12, LAXMI BHAVAN, 3RD
FLOOR, ROAD,  CHURCHGATE,

D,
MUMBAI- 400020 (OLD NAME) TO MR.
VINAY ASHOK MAHESHWARI (NEW
NAME) BY AFFIDAVIT SWORN BEFORE
THE NOTERY PUBLIC, IN MUMBAI
MAHARASHTRA (PLACE) ON
16TH  NOVEMBER 2024  (DATE)
HENCEFORTH, | SHALL BE
KNOWN ~ AS MR. VINAY ASHOK
MAHESHWARI.  (NEW NAME) FOR
ALL PURPOSES. CL- 801

| HAVE CHANGED MY NAME FROM

RAHUL SASHI PARCHA TO RAHUL
SASHIKUMAR ~ PARCHA AS  PER
DOCUMENTS. CL- 901

| RAM CHANDRA DUBEY FATHER
OF DHANNAJAY  KUMAR DUBEY
RESIDENCE OF VILLAGE PHULWARIYA,
TEH SADAR, DIST GORAKHPUR, STATE
UTTAR PRADESH, PIN NO 273165, HAVE
CHANGE MY NAME FROM RAM
CHANDRA DUBEY TO RAMCHANDER
VIDE AFFIDAVIT DATED 14 NOV 2024
BEFORE ADVOCATE AND NOTARY
GOVIND RAM KHAJURIA UDHAMPUR
(J&K) COURT. CL-999

| RADHIKA DEVI MOTHER OF
DHANNAJAY KUMAR DUBEY RESIDENCE
OF VILLAGE PHULWARIYA, TEH SADAR,
DIST GORAKHPUR,
STATE UTTAR PRADESH, PIN NO 273165,
HAVE CHANGE MY
NAME FROM RADHIKA DEVI TO RADHIKA
VIDE AFFIDAVIT DATED 14 NOV 2024
BEFORE ADVOCATE AND NOTARY
GOVIND RAM KHAJURIA UDHAMPUR
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0. No.1220 Date 18/10/2024
DISTRICT CONSUMER DISPUTES REDRESSAL COMMISSION,
SOUTH MUMBAI
Puravatha Bhavan, 1st Floor, General Nagesh Marg,
Near Mahatma Gandhi Hospital, Parel, Mumbai-100 012
Under the Consumer Protection Act 2019

Consumer Case No 21/290
MRS RAZIA ABBAS HETAVKAR
..... Petitioner/ Complainant/ Appellant
MS MAITREE DEVELOPERS
..... Opposite Party / Respondent(s)
To

Opposite Party / Respondent Name:

1. MR TASLIM MUNIR KHAN

T 21. MASJID CHAWL, KALINA CHURCH ROAD,

SHASTRI NAGAR MUMBAI 29.
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DHANNAJAY KUMAR DUBEY RESIDENCE e S avta fasherean gE T

OF VILLAGE PHULWARIYA, TEH SADAR, ey BT i A

STATE UTTAR PRADESH PIN NO 273165,
HAVE CHANGE MY

NAME FROM SADHNA DUBEY TO
SADHANA VIDE AFFIDAVIT DATED 14
NOV 2024 BEFORE ADVOCATE AND
NOTARY GOVIND RAM  KHAJURIA
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UDHAMPUR (J&K) COURT. ~ CL-999 B

PUBLIC NOTICE

TAKE NOTICE THAT my clients, have agreed to acquire and purchase all that
piece and parcel of land admeasuring 350 square meters (as per property register
card), situate, lying and being at Plot No.45, together with the structure standing
thereon known as “BUNGALOW NO.45” (admeasuring 3758.54 square feet built-up
area consisting of Ground + Two Upper Floors as per BMC approved Plan), and
bearing Municipal “R” Ward No. R.1599 432/B-45, and Street No.24, and forming part
of the larger plot of land bearing Plot No.24 belonging to the society known as
“SHREE BALASINOR CO-OPERATIVE HOUSING SOCIETY LIMITED", bearing
Survey No. 91, Hissa No.4(4B), corresponding to City Survey No.239 of Village
Poisar, Taluka Borivali, Mumbai Suburban District, and otherwise situated at S.
V. Road, Kandivali (West), Mumbai 400 067, , together with the membership rights
under Share Certificate No. 54 for 5 (five) fully paid-up shares of Rs.50/- (Rupees
Fifty) each, bearing distinctive No. 266 to 270, issued by the SHREE BALASINOR
CO-OPERATIVE HOUSING SOCIETY LIMITED and more particularly described in
the Schedule hereto below, from Mrs. Sarla Hasmukh Vithalani, Mr. Nirav
Hasmukh Vithalani and Mr. Hardik Hasmukh Vithalani, being the only legal heirs
and next-of-kin of the late Hasmukh Karasondas Vithalani alias Hasmukh Karsondas
Vithalani alias Hasmukh Karsandas Vithalani free from all encumbrances.

Any person/s, including Bank/s or Financial Institution/s, and/or Entities, having
any direct or indirect claim/s or right/s in respect of Scheduled Land and Bungalow by
way of inheritance, share, sale, transfer, exchange, assignment, mortgage, lease,
lien, license, gift, possession or encumbrance howsoever or otherwise is hereby
required to intimate to undersigned within 14 (Fourteen) days from the date of
publication of this notice of his/her/their such claim/s, if any, with all supporting
documents, failing which, the transaction shall be completed without reference to
such claim, and the claims, if any, of such person shall be treated as waived and not
binding on my clients.

THE SCHEDULE ABOVE REFERRED TO:

All that piece and parcel of land admeasuring 350 square meters (as per property
register card) situate, lying and being at Plot No.45 together with the structure
standing thereon known as “Bungalow No.45” (admeasuring 3758.54 square feet
built-up area consisting of Ground + Two Upper Floors as per BMC approved Plan)
and bearing Municipal “R” Ward No. R.1599 432/B-45, and Street No.24 and forming
part of the larger plot of land bearing Plot No.24 belonging to the society known as
“SHREE BALASINOR CO-OPERATIVE HOUSING SOCIETY LIMITED", bearing
Survey No. 91, Hissa No.4(4B) corresponding to City Survey No.239 of Village
Poisar, Taluka Borivali, Mumbai Suburban District, and otherwise situated at S. V.
Road, Kandivali (West), Mumbai 400 067, together with the membership rights under
Share Certificate No. 54 for 5 (five) fully paid-up shares of Rs.50/- (Rupees Fifty)
each, bearing distinctive No. 266 to 270, issued by the Shree Balasinor Co-operative
Housing Society Limited. Tushar Prakashkar (Advocate)
B/106, Borivali Shopping Center,
Chandavarkar Road,

Borivali (W), Mumbai- 400 092.

Dated this 18th day of November, 2024
Place: MUMBAI
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PUBLIC NOTICE
NOTICE is hereby given to the public at large that our Client is negotiating
with 1) Mr. Satish Akheraj Chheda and 2) Mr. Nikunj Damji Shah (Owners)
(holders of 100% right in the subject property) and wants to investigate the
title of the property more particularly described in the schedule hereunder
written (“the said Property”), subject to the rights of the tenants in the
Property, as they are desirous of acquiring Development rights in the said
property.
ALL PERSONS including an Individual, a Hindu Undivided Family, a
Company, Banks, Financial Institution(s), Non-Banking Financial
Institution(s), a Firm, an Association of Persons or a Body of Individuals
whether incorporated or not, lenders and/or creditors having any
objection, claim, right, title, share and/or interest of whatsoever nature in
respect of the said Property or any part or portion thereof including TDR
consumption or FSI or any built up area constructed and/or to be
constructed thereon and in respect of the original documents lost or
misplaced or whether by way of inheritance, share, mortgage, sale,
transfer, lease, lien, license, charge, trust, covenant, claim, maintenance,
right of residence, easement, right of way, pre-emption, gift, exchange,
assignment, possession, allotment, occupation, let, lease, sub-lease,
sub-license, tenancy, sub-tenancy, devise, demise, bequest, partition,
suit, injunction order, acquisition, requisition, attachment, lispendence,
encumbrance, agreement, contract, memorandum of understanding,
family arrangement, settlement, relinquishment, power of attorney,
demand or any decree or award passed by any court or authority,
reservation, development rights, joint ventures, arrangements,
partnerships, loans, advances, by operation of law or otherwise claiming
howsoever are hereby requested to make the same known in writing along
with certified true copies of all supporting documents and/or evidence of
such claim and/or interest to the undersigned at VIS LEGIS LAW
PRACTICE, 1101/1102, 11" Floor, Raheja Chambers, Free Press Journal
Marg, Nariman Point, Mumbai - 400 021 within 14 days of publication of
this present notice, failing which it would be deemed that no such claim or
claims, right, title or interest exists and same shall be treated as deemed to
have been waived and/or abandoned, surrendered, relinquished,
released and our client shall complete the transaction without reference to
such claims, if any and that such claim will not be binding upon our client.
SCHEDULE
ALL THAT piece or parcel of government land or ground of the pension
and tax tenure together with the messuages, tenements and dwelling
houses standing thereon previously known as Malbarwalla Mansion, now
known as Poonawala Mansion No. 1, admeasuring 494 sq. yards
equivalent to 413.08 sq. mtrs or thereabouts, registered by the collector of
Land Revenue under Old Nos. 10 & 11, New No. 45,42, A/42 & 1A/42, Old
Survey Nos. 125, 126 & 127 and New Survey Nos. 8054, 1/8051, 2/8051 &
2A/8051 and Cadastral Survey no. 96 of Girgaum Division and assessed
by the Municipality under 'D' Ward Nos. 133, 131, 132(1), 132(2), & 133,
Street Nos. 1, 2, 544, 546 & 548, in the Registration District and Sub
District of Mumbai City
On or towards the EAST: By Girgaum main Road now known as
Jagannath Shankar Sheth Road
On or towards the WEST: By the property formerly of Noroba Damodarji
Bearing C.S. No. 93 known as Poonawala Mansion, Girgaum, Bombay
400004.
On or towards the NORTH: By formerly by the part of Panjarapole known
as Part of Gaiwadi bearing C.S. No. 97 and C.S. No. 12/28
On or towards the SOUTH: By partly by the property of Mrs. Dadarkar and
others bearing C.S. No. 95 and partly by the property of Ovalekar bearing
C.S.No.94
Place: Mumbai
Date: 18 November, 2024.
VIS LEGIS LAW PRACTICE - ADVOCATES
1101/ 1102, Raheja Chambers, Free Press Journal Marg,
Nariman Point, Mumbai - 400021. Email: mumbai@uvllp.co.in
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